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 Delhi  Gazette  dated  the  27th  July,
 1982  undersub-s=ction  (2)  of  section

 148  of  the  0.0 211.0  Police
 Act,  1978.

 [Placed  in  Library  See  No.  1.1-4451  82].

 शो  जगपाल  सिह:  आप  क्यों  नहीं  अलाऊ  कर

 रहें  है

 (व्यवधान,)

 अध्यक्ष  महोदय  :  म  नहीं  अलाक  कर  रहा  हूं
 ।

 Not  allowed

 (Interruption)**

 NOTIFICATIONS  UNDER  EMPLOYEES

 PROVIDENT  FUNDS  AND  MISCELLA-

 NEOUS  PROVISIONS  aठ.  1952

 The  Deputy  Minister  in  the  Ministry
 of  Labour  (Shri  Dharmavir)  :  ।  6  to  lay
 on  the  Table

 a  copy  each  of  the  following  N  >tifications

 (Hindi  and  Bhigish  versions)  under  sub-

 section  (2)  of  section  7  of  the  ।  nployees
 Provident  Funds  and  Miscellaneous  Provi-

 sions  Act,  1952  :

 (1)  The  Hnployees’  Family  Pension

 (5.0  nd  1120 11271)  Scheme,  1982

 published 1  1  चल311  r0.  G.S.R.
 477  in  Gizetts  of  [idia  dated  the
 22nd  May,  1982.

 (2)  The  Employees’  Family  Pension

 (Third  Amendment)  Scheme,  198  2

 published  in  Notific  ‘tion  10.  G.S.R.
 530  in  (98:.८11८  of  India  dated  the
 Sth  June,  19582.0

 [Placed  in  Library  See  No,  LT-4452/82]

 Smugglers  and  Foreign  Exchange  Mani-

 pulators  (Applellate  Tribunal  for
 Forfeited  Property)  Amendment  Rules,
 1982  aud  Statement  for  delay  and
 Notifications  under  Income  Tax  Act,
 1961.

 The  Deputy  Ministe-  in  the  Ministry  of
 Finance  (Shri  Janardhana  Poojary)  :

 I  beg
 to  lay  on  the  Table,

 (1)  Acopy  of  the  Smugglers  and  Foreign
 -  Bxchange  Manipulators  (Appellate

 *  *Not  allowed,
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 Tribunal  for  Forfeited  Property)
 Amendment  Rules,  1982  (Hindi
 and  Bnglish  versions)  published

 in  Notification  No.  8०  482  (छ)
 in  Gazette  of  India  dated  the  7th

 July,  1982  under.sub-section  (3)
 of  section  26  of  the  Smugglers.
 and  Foreign  Exchange  Manipula-

 lators  (Forefeiture  of  Property}

 2)  A  st2tement  (Hindi  and  English

 Versions)  showing  reasons  for  delay
 ४  181९  the  Notification  mentioned

 at  (1)  above.

 [Placed  in  library.  See  No,  LT-4453/

 82]

 (3)  ।  copy  exch  of  the  following  Noti-

 fications  (Hindi  and  Hglish

 Versions)  under  section  296  of  the

 Income-t2x  Act,  1961—

 (i)  5०.  2611  published  in  Gazette
 of  India  dated  the  24th  July,  1982

 regarding  exemption  to  “Drought
 moe  Are%ts  Programme  Agency,
 Ahmecdabad,”  under  &८८11071  10

 ४30  of  the  Income  tax  Act,
 1961  for  the  period  covered  by  the

 85525 516५1.  Years  1975-76  to  1982-53,

 (ii)  3०.  2612  published  in  Gazette
 of  India  dated  the  24th  July,  1982

 regarding  exemption  to  ‘Sabar

 matiAshram  Preservation  and  re-
 01181  Trust’  under  section  10

 (23C)  of  the  ।  (00115 2 जू  Act,

 1961  for  the  period  covered  by  the
 855255111.0 2711.0  years  1982-83  to

 1984-85,

 (iii)  5०.  2614  published  in  Gazette
 of  India  dated  the  24th  July,  1982

 regarding  exemption  to  ‘Childern’s

 Little  Threatre’  under  section  10

 (e  of  the  Indome-tix  Act,  1961

 for  the  period  covered  by  the
 assessment  years  1951-82  to

 1983-
 1984.

 (iv)  9०.
 2615  published  in  Gazette  ।

 India  fated
 the  3  July,  1982
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 regarding  exemption  to  “‘Gangajali
 Fund  Trustਂ  under  section  10

 (23C).  of  the  Income-tax  Act,  1961

 for  the  period  covered  by  the  assess-

 ment  years  1978-79  to  1982-83.

 (४)  5०.  2616  published  in  (22516

 of  India  dated  the  24th  July,
 1982  regarding  exemption  to

 “The  Ahm:dabad  Textile  Mills

 Foundationਂ  under  section  10  (23C)
 of  the  IncOme-tax,  Act  1961  for  the

 period  cOvered  by  the  assessment

 years  1982-83  to  1954-85.

 8०.  2618  published  in  Gazetee

 .  o  India  dated  the  24th  July,  1982

 regarding  exemption  to  ६ हूए" 15
 Islamic  Cultural  Centre  (Regd.)’”’

 a (vi

 under  section  10  (230)  of  the  Income.

 trix,  Act  1961  forthe  period  covered

 by  the  assessment  years  1982-83

 and  1983-84.

 (vii)  5०.  2619  published  in  Gazettee

 of  India  dated  the  24th  July,
 1982  regarding  exemption  to  “Sir

 Homi  Mehta  Charity  Trustਂ

 under  section  10  (23C)  of  the

 Incom:-t2x  Act,  1961  for  the

 period  covered  by  the  assessment

 years  1981-82  to  1982-83.

 (viii)  S०.  2620  published  in  Gazette  of

 छह  dated  =the  24  July,
 1982  regarding  exemption  of  ‘Shri

 Ram  Chandra  Mission’  under
 section  10  (23C)  of  the  Income-

 tax  Act,  1961  for  the  period  covered

 by  the  assessm2nt  years  1982-83
 to  1984-85,

 (ix)  5०.  2621  published  in  Gazette  of

 India  dated  the  24th  उफ,  1912

 regarding  exemption  to  ‘Marathi

 Mission’.  under  ‘section  10:.(230)
 of  the  Income-tax  Act,  1961  for
 the  period  covered  by  the  assess-

 ment  years  1979-80  to  1982-83.

 [Placed  in  Library.  See  No.
 LT-

 4454/82)
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 (PARLIAMENTARY  COMMITTEES
 SUMMARY  OF  WORK)

 SECRETARY :  ।  xe6  to  lay  on  the  Table
 a  copy  ot  the  7  irliaméntary  Committees—
 of  work’  (Hindi  and  English  versions)

 pertaining  to  the  period  1  June,  1981
 ७०  31  May  1982.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report  the

 following  massage  received  from  the  Sec-

 retary-General  of  Rajya  Sabha  :

 “In  accordance  with  the  provision  of
 .Sub-rule  (6)  of  rule  186  of  the  Rules
 of  Prodedure  and  Conduct  of  Business

 in  the  Rajaya  Sabha,  I  am  directed  to

 return  herewith  the  4eaa  Appropria-
 tion  (No.  2)  Bill,  1982,  which  was  passed
 by  the  Lok  Sabh  at  its  sitting  held  on
 the  5th  August,  1982,  and  transmitted
 to  the  Rajya  Sabha  for  its  recommen-
 dations  and  to  state  that  this  House  has
 no  recommendations  to  make  to  the
 Lok  Sabha  in  regard  to  the  said  Bill.”

 थो  राम  क़िसास  पासवान  (हाजीपुर)  :  प्रध्पक्ष  जी,

 wat  का  चीफ  मिनिस्टर  किसी  एम०  पी०४  करो
 घमकी  दे  सकता  हूँ

 (ब्यान) )

 12.08  hrs.

 COMMITTEE  ON  PRIVATE  MEMBERS
 BILLS  AND  RESOLUTIONS

 Forty-eighth  Report

 S.  G  Lakshmanan  (Madras  North)  :
 I  beg  to  present  the.

 .Forty-eighth  Report
 (Hindi  and  English  versions)  of  the

 e
 फ्  ०  Private  Members  Bills  ‘and  ८४ढ

 tutions.


